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lem through their own men and there-
bv destabilise the States to pave the
way for the impesition of President’s
tule, This is one of those incidents
whirh hag taken place in Cooch-Bihar.
Madam, I want to forewarn the Centre
as well as the members of the ruling
party at the Centre that they are play-
ing with fire. If they want to create
any problem in Bengal’ they can
create, But the Bengali people have
given their verdict—not once but
thrice, not ondy in State Assembly
elections during the last three elec-
tions but also iy the Panchayat elec-
tions, municipal elections, college bo-
dies. University bodies’ elections and
also in pariliamentary electiong, (Ia-
terruptionsy The Left front i1s here
because they are following a policy
for the welfare of the people, (Inter-
runtions)

THE DEPUTY CHAIRMAN: The
Minister for Parliamentary Aflairs
wil take it up with the Home Mlinis-~
ter,

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE—

Dievastating Flood; in Differen{ Parts
of the Country and the Steps taken
by Goverhment in this Regard

SHRI CHITTA BASU (West Ben-
gal): Madam, Deputy Chairman, 1
beg to call the ottention of the Minis-
ter of Water Resources to the devas-
tating floods in different partg of the
country and the steps taken by
Government in this regard.

THE MINISTER OF LAW AND
JUSTICE AND THE MINISTER OF
WATER RESOURCES (SHRI B.
SHANKARANAND); Madam_ ....

As the House is aware, floods of
medium to high intensity have caused
damage affecting considerable sec-
tions of our people in the States of
Assam, Bihar, Uttar Pradesh, J & K,
Gujarat and Punjab thig year.
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In Assam the Brahmaputra and its
tributaries and river Katakhal in the
Barak basin have been experiencing
third wave of flood since the last
week of May. The Kopili river at
Dharamtul ang the Katakhal river at
Mathizuri have crossel the highest
flood levelg recorded earlier. In rnorth
Bihar, the Kamala Balan river and
Adhwara Group of rivers have ex-
perienced medium floods during the
second week of July. The Kosi river
which crosseq the danger levelg in
the second wesk of July is reportedly
continuine to rise. In Uttar Pradesh,
the Ra~ti anq the Ghagra crossed
the d-one~r level by the third week
of Julv. The Yamuna has also started
flowine above  danger level. The
Ghaora i~ still in soate. Tt {5 reported
that 15 Aistricts in Aseesm. 10 distri~ts
in Bih~» and 20 Jict-irts  in Uttar
Pradesh have heen affected by foods.

On account of very heayy rams in
Saurash.ra, Kutech ang South Gujarat,
floods have occurred in the middle
of July. The arid region of XKutch
which was experiencing drought tor
the last four years, received around
40 cm of rains against average annual
rainfall of 25 cm. Ag a result a num-
ber of tanks ang medium irrigation
dams starteq - over-flowing. In its
wake. Mithi medium irrigation dam
in Kutrh breached. Teavy ramns
caused flash floods in the Patiala
Nadi ang inundated areag in Patiala
Distriet. Floods also caused breaches
in Dhussi Bung along the Ravi river

’ jnundating areas in Amritsar and

Gurdaspur Districts. Nearly, 15 dis-
tricts in Gujarat and 11 districts in
Punjab are reported to have been.
affecteq due to floods. T.ocalised heavy
rainfall in mid July, has caused heavy
drainage congestion in Jammu town
resulting in serious damages to
houses anqd cattles and distrupted
road communications,

Tessta in West Bengal, Godavari in
Andhra Pradesh and Yamuna in
Delhi have crossed danger levely in
July leading to medium flood situa-
tion, Tt i reported that 11 districts‘in

- - « .
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Andhra Pradesh and 10 districts in
West Benga] have been affected.

We have been in constant {fouch
with the State Governments. Accord-
ing to the iniormation
States, breaches of embankments and
submergence of areas have taken
place. It is veported that an area of
about 16 lakh ha. and a population
of nearly 8.4 millions has peen affec-
ted. The total value of damage has
been placed at about Rs. 41 crores
though full details of the dJamages
are still being assessed by the con-
cerned Btate Governments. The re-
ports indicate that 401 persons have
lost their lives and about 8300 heads
of cattle have perished.

Chief Minister of States ang the
Administrators of the Union terri-
torieg were addressed well in advance
to take precautionary measures and
prepare contingency plang to meet
the flood situation during the mon-
soon season. My predecessor, along
with Secretary (Water Resources)
and other senior officers, visited
Assam on 19th-20th June, during the
first wave of fluods, ang held detailed
discussions with the Governor and
the Chief Minister, Assam. The Sec-
retary (Water Resources) held sepa-
. rate meetings to review flood manage-
ment measures with the Chief Secre-
tary and officers of Assam ang other
north-eastern  States, as alsg  the
States of West Bengal, Bihar, U.P.
and Orissa. The Union Minister of
State for Agriculture hag alsp visited
the flood-affected areas of Assam. A
conference of Relief Commissioners
was convened on 15th July., 1988
under the Chairmanship of the Sec-
retary, Ministry of Agriculture to
review the preventive and prepara-
tqry measures taken by the flood-
prone States. T -

The Central Water Commission has
established a network of 147 flood
forecasting stationg on several major
inter-state riverg in the country this
vear and so far 1,655 forecasts have
been issued. They have been very
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» useful in forewarning people to take

necessary steps to avoid loss of life
and property.

Flood protection measures are the
brimmary responsibility of the State
Governments and UT Administra-
tions. However, the Central Govern-
ment provideg overall guidance and-
tecrnical assistance as al3o relief as-
sictance, to them. The  Ganga Flood
Controt Commission and the  Brahma-
rutra Board have beem ser up io
render assistance to chronically flood
affected areas. The main functions of
these two agencies is to develop
master plans after detailed basin and
hydrological studies in  cooperation
with the State Governments concer-
ned. Major projects in the flood man-
agement sector are also technically
appraised by these agencies. Till
March 1988, Rs. 39.55 crores have
been released to the Brahmaputra
Board.

o

The Centre hag been extending
Central loan assistance to Assam
towards the expenditure on the
workg component of flooq protection

‘and anti-erosion sghemes. During the

perioq 1974-75 to 1987-88, Central
loan assistance of Rs. 161.5 crores
has been released to the Government
of Assam. For the year 1983-89, an
outlay of Rs. 2L crores, hag been
provided and Rs. 6 crores have
already been released on 27th July,
1988. . '

The main reason for the continuing
damage ang losseg due to floods i3
the increased use and occupation oi
the flood plains. To minimise losses
a Model Floogd Plan Zoning Bill had
been prepared and circulateg to the
States for adoption as far back as in
1975. However, except for Manipur
no" State has so far enacted the
required legislation. The Government
of Assam hag prepared a draft of
the legislation for flood plain zoning
‘which is under the examination of
the Government. The neeg for such
legislation in other States7UTs s
being emphasised from time to time,
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The National Conferenece of the Irri-
gation and Water Resources Minis-
ters’ held in 1986 has recommended
for such legislation.

The long-term measureg for tlood
management eomprise construction
of major reservoirs, watershed man-
agement and river trajning works, The
short-term measures like embank-
ments, drainage channelg and anti-
erosion wcrks would continue to be
taken for providing reasonable pro-
tection. The assety thus created
would, however, requir> prop:r main-
tenance by the State Governments.

In the wake of the severe floods in
1987, two high level committees.. gne
for the North-Eastern States, and tihe
other for the States of UP.. Bihar,
West Bengal and Orissa have been set
.up under the Chairmanship of the
Secretary, Ministry of Water Resour-
ces, to study the problems of flood
prone areag and suggest measures for
affording a reasonable degree of pro-
tection on a long-term basis The
commitiee; are expecied to submit
the report in about three months’
time.

Agreement has alsg been reached
. with the HM.G. Nepa] in March,
1988 whereby the rainfall data of the
7 stationg locatéd in the upper catch-
ments of the rivers flowing from
Nepal to India is being received on
real time basig and it ig being wused
for flood forecasts and warnings.
Steps are also being taken to esta-
blish flood forecasting stations at
selected sites in Nepal to improve
flood forecasting and warning arran-
gements.

1.00 pM.

THE DEPUTY CHAIRMAN: I
would like to know from the House
whether you woulg like to continue
with this Calling Attention or would
vou like to have it affer 5.30 p.m.
Now, you have to decide what you
want to do. ’
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SHRI B, SHANKARANAND:
Madam, it may be tgken up some
time on Monday or Tuesday. We have
HALF-AN—HOUR discussion  at
5 p.m.

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD PROCES-.
SING INDUSTRIES (SHRI JAGDISH
TYTLER); It may be taken up after
5.30 p.m,

THE DEPUTY CHAIRMAN: That
would be over by 5.30.

SHRI B. SHANKARANAND: There
are 30 speakers 'who have fo speak
on it.

-

THE DEPUTY CHAIRMAN: They
have to finish within half an hour.
Now, if you permit, we can continue
with this and finish at 2.30.

st U wex fmw (goewdw)
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THE DEPUTY CHAIRMAN: We
can have the discussion now or we
have it at 5.30. You can choose bei-
ween these two.

Wt g W  wwdn (m
qEW) : FE, W TR T W
T AT 9T AN R} A gm"{d
W A gy A &, safar Te A
d9 T IEH OTAT AT |

THE . DEPUTY CHAIRMAN: Those
whp want to go, they can.
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THE DEP. , v CHAIRMAN: So, we
continue wi!'i 1his, Mr. Chittg Basu
may decidc .1 he wants this fo con-
tinue, beca v he has moved it.

SHRI ClII'TTA BASU: We should
continue,

SHRI /' RUDAS DAS 'GUPTA
(West Beu:ui): Do we skip lunch?

THE D! [TY CHAIRMAN: You
can go fo: ..nch and come back. The

House wil' t. Yes, Mr. Chitta Basu.
SHRI ¢« .. I'TA BASU: Madam, the
staiemen' .« the hon. Minister gives
the imm: : ty of the ravages of the
recent ' s in different parts of
the covnt . It is not necessary for
me to . .'n recapilulate what has
already '+en stated regarding the
immensit, of the problem.
.[The «  Chairman (Shri Satya Prakash
Malaviv  n the Chair.
I wou.| like to draw the attention

of the ! ise and through this House,
of the - .tire country, to the fact
that tlond and  drought, the two
curses. cntinue to remain even today
after mure than four decadeg of our
indepciiience, a perpetual curse for
the people of the vast areas of our
country

Shr. we  witnesseg a strange spect.
m o! he coexistence of hoth floods
and -1ought in a single time span
simul!.eously during the particular

peviod of fime, when there are floods.

N
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We also, Membérg of this House
and Membérs of the other House,
are further requireg to helpless-
ly watch this ritual of state-
ments being made by the hon.
Minister concerned every time, the
ritual of visits by Central teams and
finally the very kind and benign
visity by the Prime Minister to_the
affected areag.in order to derive
political mileage. These are the
rituals. Then, after some weeks or
months, everybody forgets about the
plight of the flood-stricken people and
calm descendg on the country.

Now, the thard facts of life ¢ompel-

me to make the comment that these
rituals must stop. Nothing is going
to happen by the repetition of these
rituals, There should be a serious
thought about the problem of water
management and some hard decisions
ought tp be taken. We have to
shun—I mean the Government—soft
options. My acquisition against the
Government ig that in regard to the
proper management of the water re-
sources of our country, in regard to
taming of the rivers, the control of
the rivers, Government have always
been found to take decisions which
ultimately complicate the problem
and do not solve it. For a country
like ours, floods have become a bane.
But we should also consider the
immense possibilities of haressing
the water resources of our country.
There are many. countries in the
world which are starving for water,
They want t0 make use of 'water.
They want more water. T shall come
down to the facts immediately.

We have, particularly the Govern-
ment have, faileq to make proper
use of the water resources of our
country. 1 will give -some figures to
substantiate thiy point. Sir., we have
1,440 million acre feet of water in
our rivers. Eighty per cent of this

X
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flow, (Time.bell ringsy
asking me to gtop?

Are Yt

THE VICE-CHAIRMAN (SHK
SATYa PRAKASH MALAVIYA,
You have two minutes more.

SHRI CHITTA BASU: This is ¢
very important subject. Ag I said, we
have 1,440 million acre feet of 'water
in our rivers; eighty per cent of this
flow being confined tp the monsoons.
Of this, 400 million acre feet of waler
is being used directly and only 130
acre feet of water is stored. This
means, 930 million acre feet of water
out of the 1,440 million acre feet of

flows into the sea water.. This means,

Government is not in a position,
Government has no plans, to utilise
more than 50 per cent of the water
resources. What they are utilising is
lesg than 50 per cent of the total
water resources of our country. The
attitude of the Government has
always been injudicious. I would give
some figures. Government does not
take care of protective measures.
sometimes, because of force majeure
we spend inore on relief than on pro-
tective measures. The figures will

prove my allegation. During the Sixth'

Five-Year Plan, we disbursed Rs.
1,200 croreg for relief but set aside
only Rs. 780 crores for long-term
protective measures. The allocation
for the Sixth Five Year Plan was
Rs. 780 crores only but they have
spent Rs. 1200 crores for relief. Now
take the example of the current
Seventh Five Year Plan. The Seventh
Plan allocates Rs. 1025 crores for
relief and sets aside only Rs.
croreg for protective measures for
flood control. Of these Rs. 1025 crores
40 per cent has already been spent
during the first year of the Plan
periog and I think during the whole

971

Ay

Plan period the final figure would be .,

a colossal one.

Again, Sir, whatever has been spent
has been mis-spenf, wasted. Bihar
Assembly was told last year that
Rs. 129 crores were earmarked for
flood protection—it is quotes

Pomm wn
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the report of the Blhar Government—
and that hag been misused by con-
tractors, engineers and some politi-
cians. (Interruptions). Politicians of
the ruling party Congress (I). Natur.
ally, they run the Government. you
have no scope there.

Sir, look at the immensijty of the
problem which is existing even
today. The Government hag spent so
much money. I give you the total
amount from 1951 to 1985. Rs. 1686
crores have been spent for flood
control. And -what has been the net
result? The area that is prone to
innundation even today 1g believed
to have increased from 25 million
‘hectareg to 65 million hectares. In
spite of spending so much money,
the innundation-prone area hag not
diminished, it has increased three
times as a matter of fact.

The damage due to floods .since
1953 is assessed at Rs.410,000 crores.
Now I would like that the hon. Minis-
ter should also pay attention to the.
long-term prolectis for confrolling
flood. There is a need for a combined
plan for eontrolling floods as well as
supplying water to some areas. This
House may remember late Dr, K. L.
Rao. He had a grand dream and the
dream was for a strategy to counter
this twin scourges, flood and drought.
In short, I want to remind the hon.
Meinbers the. content of hig dream,
what his vision wag of a 2000-mile
canal from Ganga in Bihar to the
Czuvery in Tamil Nadu to convey
about 20 million acre feét of surptus
water flown to dry zoneg through a
combination of pumped and gravity
channels, making use of natural cour-
ses and existing and proposed reser-
volrs and connecting Narmada,
Godavarj and Krishna rivers. We
should remembé&¥, with all respect.
late Dr. K. L. Rao,  brilliant genuis
of our country. This was conceived
by Dr. K. L. Rao and what has heen
the reaction of our Government?
Before that, let me also inform the
House about a report of the United
Nations' team which came to India
and examined ffy f@asibility, I quote;
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A U. N. Team hag declared in
1973 that the manpower and the
fechnical skill for such studieg are
available in India and should ‘be
mobilised. It added, from basic
compilation and future water needs
and water yields, it becomeg evi-
dent that by the year 2000 or so..
a nationa]l water grid will be a
vital necessity.

Thig was what the U.N. team

thougnt about this project or plan
which was suggested by late Dr.
K. L. Rao.

Now what has been the reaction of
the Government at the Centre? It
argued that that the economics of
this scheme is doubtful. What was
the cost? About Rs. 12,000 crores was
the estimateg cost of that project.
And during this year, the total
damage hag been more than Rs. 10,000
erores,

Sir, since you have limited my time,
I would only refer to another effort
that was made by M. N. Dastur &
Co. M. N. Dastur & Co. conceived
the idea of a garland canal ang some
assurance was given by the Prime
Minlster of the Janata Government,
Shri Morarji Desai, [ distinctly re-
member that the Government would
consider the feasibility of the garland
canal. I do not like to quote arnd it
is not necessary ¥or me to quote
that,

Again afer M. N. Dastur & Co.’s
scheme, there was another scheme
which was made by a Bangalore
engineer who  also supported the
1dea of a canal scheme . connerting
different rivers of Indfa.

Now there was a question regard-
ing sharing of Ganga waters between
India and Bangladesh. You all re-
member, the Prime Minjster is on
record to say that the Bangladesh
Government is not found helpful in
the matter of working out a perma-
nent solution of the probelm. And the
Prime Minister also said “that the
Government would take a tough
line. I do not know what he really
meant by “tough The”, Does he want
that our army, should proceed towards
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Bangladesh frontiers? I do not think
s0. Anyway, what js the tough line?
1 do not know. The concept is there
that there should be another canal
connecting Brahmpuira and Ganga
through the Indian territory and
there should not be any necessily
of involving Bangladesh or Nepal. In
this connection, the necessity of
having canals to connect the rivers

of the country is very much there
today.

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIA):
You have already taken 17 minutes.

SHRI CHITTA BASU: Sir, [ con-
clude by sayinz tkat there have been
floods in Bihar which are due to the
over-lowing of Ghagra. Gandak or
Bagmat! and in order to tame these
rivers, the Nepal Government is to
be involved. Assurances were given
last time that our Government will

.- have bilateral talks with the Govern-
ment of Nepal and suifable projects
will be worked out., I want to know
what progress has been made in that
direction. My second point is: What
about controlling the Brahmaputra?
The Brahmaputra River Boarg has
given a number of projects. Adequate
funds have not been made available.
Would the Government consider allo-
cation of more funds for the imple~
mentation of the projects under the
Brahmaputra River Projeci and save
Assam from the sourges of flood?

Lastly 1 would mention
Minister certain flood-control mea-
sures suggested by the Government
of West Bengal and which remain

still uncleared by the Government of
India:

to the

~

(1) The Subarnarekha
ment Schemes in the
Midsapore.

Embank-
Distriet of

(2) The revised East Mograhat
Basin Drainage Scheme in the Dis-
trict of 24-Paraganas.

(3) The Kunur River Embank-
Scheme in the District of Burdwan.

[ RAJYA SABHA ]
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(4) The Beel Balli Drainage
Scheme in the District of 24-

Parganas.

(5) The Modifieq Flood Protec-
tion Scheme for the Nabadwip area
in the District of Nadia.

(6) Re-excavation of River Bar-
masia including Sarju and Mora-
Mahananda in the District of
Malda.

(7) Re-excavation of Patchanda
end Panchthubi Khal ang Chandia
river in the District of Madnapore.

(8) Schemg for protection on the
r/b of river Ganga, d/s or Farakka
in Mouza Sankopara, Paranpara,
Durgapur and Bajitpur reach in the
District of Murshidabad. .

(9) The Sundarbans Delta DPro-
ject Phase I in the District of 24-
Parganas.

There are nine or ten projects for
flood control for the State of West
Bengal which have not “yet been
cleared by the Centre. If he likes, I

_ can give him the list and I want that

the projects should be cleared as soon
ag possible so that West Bengal may
not remain a victim of tne flood ra-
vages in future,

Thank you,

=it gfr Tag (397 s459) : Kraaa
W F1 1 FfAT HTUT B TAFT AN
oG M T 9F 7 NOFY 9FT T
fr 3uR fAgr & -

“call the attention of the Minister
of Watey Resources to the devastat-
ing floods in different parts of the
country and the steps taken by
Government in this regard.”
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SHRI GURUDAS DAS GUPTA:
The point is the country is under the
spell of drought and floods alterna-
tively, For continuous three years the
country wag under the spell of an un-
precedented drought and now we are
in the midst of a floods, Sometimeés it
also happens that a part of the coun-
try is under ang another part of the
country is under floods, According to
my understanding the reason is.almost
the same. The reason is that the Gov-
ernment of India do not have any
proper water management policy.

Since they do not have any water -

management policy, therefore, some-
times we are having excess yater and
sometimes scarcity of water,

Secondly, the Government of India
do not have a policy so far as the
river control is concerned, Thirdly,
while implementing oy building up
dams or thinking of plans for the
control of the river, very little atten-
tion is being paid to the problem of
ecology. Therefore, 1 can say the
Government of India do not have an
understanding of the ecdiogital prob-
lem also.

If 1 start yith the last 1 would say
that ecologyis the victim because of
the Government’s planlessness, Let me
give the example of Narmada pro-
ject, In the Narmada project, a forest
of the size of about 30,000 square mileg
is going to pe submerged, It is going
to wither away because of the WNar-
mada project. The Narmada project
is also going to uproot 20 lakh people.
Whatever may be the gaing accruing
as a result of the project, this is going
10 be th, sure devastating effect of the
project that the Governmeng of India
has grawn up, Therefore, the problem
we are confronted with is the problem
of a total planlessness, There cannot
be any short run or short-term flood
confrol., There can be short-term
help to be rendered to the food vie-
tims. But there cannot be any short-
term plan for flood control, Our coun-
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try needs no help for food or medjcine
or tents for the flood affected peple.
But the country neeéds permanent ar-
rangements so that floods do not take
place, Now, what is the reason for
the floods taking place? Sir, the Gov-
ernmeny had adopted dilafory tactics,
It is suffering from indeci-
sion and indecisivenes§. If I take
the case of Brahmaputra, one of
the longest rivers and a source of tears
to the people of Assam  the 10 years
of independence even could not be
sufficient time for the Government to
embark upon a long-termi plan. It
dangerous Hwang Ho river could be
contained in Ching why Brahmaputra
even cannot be controlled? Therefore,
it is also 5 question of attitude and
policy, .

Let me come to the first point, water
management poliecy for a practical
implementatiom and evaluation of a
water management poiicy, There has
to be & concrete plan, not piecemeaf
one here and there dither in Narmada
or Ganga or Brahmaputra or for
somg other river, There has to a total
water management policy, If a com-
prehensive water management policy
is drawn up, then, not only we will
have np floods but we will have
enougp water for the cultivation of
the land throughout the vear and the
country can alsop get rid of the prob-
lem of starvation due tc scarcity aris-
ing out of the drought. Therefore,
Government hag to take up a total and
comprehensive  water management
plan, There have been commissions
and there hayg been commissions but
the recommendations of the commis-
sions have not peen Implemented and
Government may be thinking of ap-
Commission, My
point is this that we have enough tal-
ent in the country -~ We have enough
talent so far as engineering, ecology
and watey management ary concerned,
Let there be a conférence or a meet-
ing or | am ready even for a com-
mittee to be set up by the Govern-
ment to draw up a comprehensive
plan ang vou must find out funds for
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the implementation, You are spending
more funds for relief, put you don’t
find enough funds for the construction
of the dams. Therefore, it is a invest.
ment in relief but not investment to
have 5 long-term plan, A Iong-term
plan must be a comprehensiye plan.
Regarding drawing up of a comprehen-
sive plan, Government must pe decisiv
Government must get rid of indeclsion,
Therefore, I plead y;itp the Govern-
ment for taking up of on an All India
basis plan for total water manage-
ment of the country and the plan can
be implementeq by phases - don’t
plead for the execution of the whole
plan simulianeously {hroughout the
country. There can be execution by
phases but the plan has to be started
on g comprehensive pasis and I plead
with the Government fo, taking steps.

The Viece-Chairman (Shri B. Satya-
narayana Reddy)  in the Chair.

So far as Assam is concerned, there
‘have been floods every year, After
1950 the range of devastation has
been much more, much greater be-
cause two successive eaarthquakes one
in the 19th century ang another in the
middle of this century have brought
ahout g change. alteration in th, for-
mation, flow and direction of Brahma-
putra, Therefore, in Assam, Brahma-
putra is taking . devastating form,
"Every year something hag to be done
for Assam. And if we have to do
somethng fo, Assam, then there is no
other alternative but to take up the
plan suggesteg by the Brahmaputra
‘Board. There have to e multiple
dams and there have to pe multiple
projects and 1f the multiple projects
and dams are executed in a compre-
hensive way, then not only the floods
can be eontrolled, not only enough
water can be fqund for irrigation but
there will be sufficient electricity, not
for that region only put for eastern
parts of the country also, Therefore,
1 plead with the Government for a
comprehensive policy ang no dilatory
tactics so far as implementafion is
concerned,
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Lastly, sir, I would draw the atten<
tion of the Minister to another aspect.
Therg hag been a report in a number
of newspapers that the dams already
constructed {n many parts of the
country are defective, Ther, has been
a report that the capacity to pold the
water is geclining every year because
of gilt, T hope, the Minister under-
stands the word ‘silt’, As a result of
deposit of silt, the eapacity to hold
water is declining in most of the
dams that have been constructed in
the country, The reasons for it are,
the plans have not been realistic. the
diversion canals have nof been buill
and srrangements are not being madce
for the removal of silt, Therefore, if
the Goverment, along wifh the ques-
tion of taking up plan for water ma-
nagement in the country as a yhole
does not take corrective sfeps so far
as the dams already existing
proportionately high. Appro in the
country are concerned, there may be
rupture in the existing dams and if a
rupture takes place, the' extent ot
the danger will be much greater than
the volume of the flood. Therefore. 1
call upon the Minister, I draw hi-
attention to the report appearing in
the press whether there is a defec!
in some of the existing dams, whe-
ther steps are being taken to clear
the silt, whether diversion canals ar-
being built and whether enough main-
tenance is being made? Because !
know about DVC in West Bengal
On a number of occasions, it ig th
water discharged from DVC that hu
been responsible*for the inundatio:.
of a large area around that dan.
because the plan of construction hu
been  defective. Lastly, I  shu
call upon the Governmeni tp £6
into this reporf whether there is ant
fact, whether it is a fact that th
construction of the dam is defectiv:
whether maintenance is poor, whether
urgent steps are necessary to repai
the dams and to ensure that the hold-
ing capacity of water does not declin
and dams can serve the purpose for
which they are built. Therefore, Si:
the tears of the people living in
Brahmaputra valley have to be wiped

out and in order to wipe out the
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[Shri B. Satyanarayana Reddy]

tears, the Government need not send
them plane-load of relief materials

but Government neeq to give them .

concrete plan and investment 'so that
a long term solution to the probiem
is foung out.

=t A NG ATAGA . ITTRGE
AT, I Fw gw W Fag
oz afa Ffec FarEt @@ FaEs
G RO ith 1 B = v/ B o B e
% it @ 1 qFad T W gfew
fggam FAwar g frawm o
o Ty fafas & ot g@ifae g
T 1987 # uF IeANg  w Afe #¥
WEOT F AT ) oAtz ar e

SAT GARS § SWHT /A W= AN
Fiy g wwr fF §F sgwor &
aTEaT 98 9T 1.3 WY

“Floods and drought affect vast
areas of the country transcending
state boundaries. One-third of the
country is drought prone. Floods
affect an average area of around
9 million hectareg per year. Accor-
ding to the National Commission
on Floods, the area susceptible is
around 40 million thectares. The
approach to the management of
drouht and floeds has to be coordi-

nated and guideq at the national
fevel....”

A g8 UF TS GAET § | W
ot # AR g fag St a7 s
IO AWM ¥ T W AT W s
wEam T ST ¥ Y W oA oW
sfvg fear f&F wfex #r s
et F oare & gwaEnr W fEw
AT FHTUTH g ml ' g
F 99 F 18 a¥ ag GFe
gar & | atg F fr owEw ¥
g d%e W ¥ FNT oA gd
e F fedy mEW A ag §Fe
g e ¥ gar }, +W fww
g & Al melt St & oy ==t
B g e § AR s
o TOW W T AT § 1 WW F
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There should be a masiler plan
for flood control and management
for each flood-prene region,

Fifs T §Fe WU SEF oy
AR F g g =gy
afl feeedt #  faqam cE@we . mEn
WM AR § A gEET ArEiug
FET AEA 2 BF dFe ww amn
U U3 O rc e < B O
aEETa dr 1 S gefaw sfgsd
IR W TR AFEIO AT )
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TET AT 22 I ® oA A3

F I FG T AV, A AR
& FTCT 4T )

TR AFEA HATem " OUST A
(shwedt g wdt) ;A W
99 9T @A @ § a1 faw 9w @
@ F 7

N g B AAQg 0 36 9T
wOW §, Wy W gl I gw
| Y Faw wmigy e meieg
frar § & gumddt & 9 F aw,
I gra W R SR sEe
wgT W 957 F wfgwfal § @9
i@ & qu 7@ fEroar e
@eT AT GreaT a9rfge fF ooy
feg A S g s W &
W A AT a9 T dFC § IT IA
&F fqU #T TIEET SATRQ,  WIEW
AT FfCwn, TET F & SiRo,
ag 9} & | wEw FW F fam
T oAy A o oA F ) wvTEy
AT 9T W2 TE F@TE

HT A, WO ST LT -
Aifr & =H sy W z@ =
o wENg fFar g e fom
§ #ad gy AT gFE FIAT £
oA ge faar & osaw wARRaA

“The success of the Nalion.l
Water Policy will depeng entirely
on thd development and manien-
ance of a national cansensus and -
commitments to itgs underlying
principles and objectives.”
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[ &g wFm@ AFAA] CE W R E S F o

afwr & faa A= a1, I 9 H @ ag AW F oA
;% m%%am F e o d, e fred @ s
AT &% AW | FEtAr & s 79 A A A ARG AHAAR A
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dfaw | WX TR wE # AR A} g% H 59 9 FIE WK
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g # faum ¥ g oEw F RICLE
& F 1. . (smEEE)..
A%z &1 qf@m, ToH Jea@ §
Foay 78 @ 91 5 s w0 AEA g | faEm g, @ @
F w1 9T &, H[IT AT FAA ar @WT ¥ | FUT ATT &N, SwaEl
% fam 1o A owEE T W W N ag yg e
f& 3w F TuTEar T #s fRAr g T ¢ HT TF HIC G 74T F |
ey g7 feeslt W, SR FIT OOST q A AT W FEE F AT §
gar &, oW1 Tl g AR W@ 3 T g2 gU WA & waui ¥ e AN
qrrr mRw | £ A o gwrd FIAE T AL U & | W G
T aEr foarr 2 @ § | e Far K agw
D gt g f aumr & @ smas g

sTge Wrauw fag (7e7 937) ¢ ) -
afm wiag g fae ‘ A T AT T fagre I

e, G T I, FAAT, ATAA—

© iy mE SwW WA ag wem § wg At fgwraw AT awd @
aT g ey oAt & | AW guTT qeY
mma (st @0 aEITAN 3

A ' Sl & o & o 93

‘ 5 3@ =9t &1 g g g

oft derrgafa fast : Suterer wERw, | oy faed Y femen f5 oAt ww
fror qrg Mg T o qw B agT | o L) ARA 39 IEt § A G
72 s ¥ sqra o1 & #fow wsa grar g, g a1 gt & ar fafewm
¥ owar g fgr wmw & awm 7 Tt gAY FT—F@ T G AT @
SAFT T AT qF aEAE© F G @ g 1 STETE aF I At wed! §%
fr fagm @ TAr At dnft aff 2f fearft o | woem B dO9
§ WA 42 gu gumE el wEaee | g R g iEE & IR qew AT
W R swa Fon §dy s @ FET JAT & growm Ag & T SEeE
fogrd 3 WY 8 o Y S ae ¥ WA @ & W@ 8 | S¥ g
9 ¥ g7 g § | AER wease Agl § I@W T dFS oAl W
N fogy g feR & W@ T dT9 F I A femwlr TR
WX AW F A IR A W gArs wr gg & 5 Rl e Y g oW
T T X § | AR wEwar g fr WF feamdmm &, 5w g wom
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fF z@ eqie & a9, 59 @9 ¥ a9%
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vt 1 fad = fas s @ ak
IR VST AT W G A A;heF
FET TIET AT A AT FI
FifgX 1+ 77 F AT wyefraasrar At
# Ffas THAT THF X 9F AR
I TfEr 1 3.8 ¥ wA5 favw A

g st 1z F qw AN w5y farrn

BRSO I B G S e

aﬁa’r g agt i FT o g feava -

grfr & ! 3H'F<=r?r AT ¥ faaow
ngy § gaww g wfgy arfs @
F FEF A=HT g1 A ) Iafay I Ay
SYITAT  FE WX VST TFIX fastae
frarat & f9r &7 1 37 WY F Yy
§ WA AT WAT TX A o
amw FOF
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W) ;A vw magw feg 1 =
faqe § wodT TG TR FL |

sft Tk fhg L AL G ER AT
TI]H FA§ 1 IHGATHY n‘grazr,
g OWER AM § il
qOA  qAE  wgd "Aw @ foro
qgEE, faFX Uv UE @ g S
TF, A WT FFEE @I T
fadiT qUaT g 7@ & ) FY
FI & WAw Fr A § g
Fg @I g [ 4gf 9T 45 Sfouwy fame
T Wy g o, @l g # e
At fH'T‘E‘I &7 @1 WeIT ag’ 9
g1 g% 1 agy sar uﬁ'sra | &I
agt FAW, |G AT B Q IG LT
Fgx fastaid & afier gw T ugt Je=
g Ff 1 ;A4 § 1 WG, A4
g o awufe 4w § ¥ g
Ffem &1 wmfET wF war
T g afer g adl &1 AR
& ¥ wad e i T
wiven, fag & g A Igw A ¥
g gy T waR g fE a7
AT | AT T o ufens g,
agl At q@ifagwid § gaar gaAn f=ar
TG @ | 99 3.3 qdt g, Fw a7
# ooy @ Smar & el g
g o9 facoql wed & | I9@T 9WA
9T VY FIF TET AFgwia @ | EER
AR fm T 39 TOHT A FF oA
2 T 57 ama it # 1 T E A
feei ¥ g T ~r§ ‘Ql TG &
g HT § ar T S8 ar WEH tI‘T*rﬁT
(Y % T AT TR WFH =
md et g 4 osefeT 9 gl ul .g%f
UZA & HFeAT AW @@l w
ST 1 Agh 9T 92 § 7 oW Freari
gard afgd ofs 27 & Qe 2 e
g1 =% A (7 WWWT {197 FY T;aey),
faadi Wi @ T A agy FFY
gEFdT W wA wfed 1 s
agi 9% gga =@ afeai & faa® I
§ growm g 5 399 @i wdl &, I+
gt ¥ T & g at feTagd ¥
Jarg #q47 A f& g owna ?

73T, ¥T ¥ T Oy TOF
& X ¥ Fgar Fger &1 ST
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a4 § 3a%F fRFAY I OF WER a9
gw B SRf@rwmdw | ag W
gefzas Trgd & fasr FTa O
W@ )W AN 9T AT WT A G
EUF mig e TG 1 AgT T IR
ar fgear g@aF FIM OFE W )
AL TH AIS THAT UFT F Iq”
¥ G5 o7 A Iawr aga w0 fee
FEFT 9T ¥ FT NI ) F AGH
RiETT § QUFIT F F777 FTT AE/
g f& wwwiT gq 9T eww 0

ITgaTERS (s dto  @EAITIAW
W) : 3w § ga wwrd AT

st T wadq fag : I (A7

& awm FEr F

JEArnE (3N o MwRAARIANY
W) . AT oam A E AT 2. 10
ad OF gar FE F

ot Tw wadw fag - g9 w

T mAE Y afr fax

IIFATETA - (R Ao @A
RG) - 3w fwaz @, day A oandl T
g AT ) .

st viw wada fag : Pzg aq o
FF M @ FF T dET 7 goAr
femar ar, |

CyqadrERa (R @, geraro

@) A AAF AT A0 E Ar

533 % g Am F F6F &)

gaat qa

< A wada g
-7 fgae @

wWT OURTI F

g RO 3 Med wa W W
agl & & w§ A T3 FAT F AT,

TET Frat & A, 19 ¥ o, gre ¥
4% 316 O TWA wRT JIHT
I 3T WM OEY 0 a3 316 - FU2
Y #7 #3vfE FEt ¥ O3 O%%

fad @ & 79 oy, I F W 97,

giey & 7@ v @ a5 (vt Fram
} A Y s A % W I ¥

Y 2w Tam ¥ @17 Qv @vEed

for % ¥ a7 awd § @0 W v
LLE AN U O o E e R |
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FTRT & dqr @r W § qrar wg
Faarf a4t g& | afw ¥ adwed
Ted AT sl wqd AT WIHI AT
TEE aga JATE | F IAH( qHAS
FA g TH 9w ¥ WieAwR ¥ fw g
F @1 Zoll weawt w1 egnifE aa §
as 7| § =N qquar Tag 9 faa='-
/i & weae ¥, qAT Afw faww 99
F wmegg e fag AR @

- gy fag ot wfee sy AT

¥ ¥ gz w0 e g I W E
T 9T #E ) WAt TSI 97 &9
9T I T T & | AN g drl
¥ S i #1 fawe DI E v A
aF war Tt § fF we wgwifE
# wT w1 fA0 @ AT qFW
Y 7 gEUr AYr WIFAN FZ TER A5
got HERIT AAHTE 4 A 9T FTS
!9 SIgAT TE Agal I 9% G SAQ
g | -Tga, 19 AT ¥ AT aq
dxdt fagas wm § o ag FA
g fs mmg FTRT N OE@EEN ) TG
aq gqET = g ST e SAES
SN F U aE O RV F
argar g wig AR =R e
qWrzud AT U AT HEw
Y g1 AR AR @YY A
Staqr &1 IR PR & 1 SN OF
gar s fru-2 1 & sS4 sl
7§ S AT AT WWEr  FW
F¥ FF A AWET W gEA
ATATAF § KR TH TF S/ F NG=T
W ART W TH AT @S FE
g oot & wigar # 5 ool fafves
AT R @ G @) 6 e WS
femr wiw arfs fagiy & w7 WG #
AR 95T (o w1 gar) AR

amw ¥7 7§ zafrg A wEe

g on¥F aan ¥ 5 oger wel o
g A g wmaE 1w & s
AT A gt &1 9T AT age
QT wgamT W, ¥ W om7
I S s ER

-rr

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh): Sir. it is a
serious gubject. Thijg naturai calamity
hag damageg any number of States
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and figureg have been given by the
hon, Minister, It shows . how lakhs
and lakhg of people every year are
sufferiag due to incessant floods and
drought. Both toods and drought
every year accur in some places and
they happen to be the iwin-troubles
of our people. This can be prevenied
or could have been prevented, duting
the last 40 years; but it was not
tempted and so it could not be pre-
vented and the losses continue to be
there causing harassmeni {p the peo-
ple. Unlesg our riverg are tamed,
there is no real solution for thisg pre-
blem. The point is. greater the loss,
greater the delay caused in conttruct-
ing projects over the rivers. and
greater would be the loss incurred by
the people, ang also greater difficul
ties to face to undertake construe-
tion of these project; because escala-
tion in prices prevents the Govern-
ment and the Planning Commission
te undertake these projects. That is
why, perhaps, it is going to be an
eternal problem if the Government
and our rulerg continue to behave in
the same manner ag they are doing
now.

Take, for instance, Godavari. Many
~ hon. friends have gspoken already
about the Brahmaputra and the
Ganges. Godavari is playlng havoc in
the State , of Andhra Pradesh. It
could have been a river of boon for
the people of Andhra Pradesh, bul
because of our failure to undertake
construction of certain projects, it has
become a river of sorrow. This is the
unfortunate situation we are faring
in Andhra Pradesh today. Hundred
years ago, more than hundred years
ago, Cotton took the trouble of ex-
ploring the meang o using our water
resources, He_ built one anicut on
Godavari and this continues to be
very helpful to the people of Andhra
Pradesh.
N

Ever since then, .no other project
on the Godavrai has been taken up.
In the case of the Polavaram project,
the foundation was Jaid by the then
Chief Minister, Congress(I) Chief
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Minister, the late Shrj Anjiah, in

1981. But till day. there is no clear
ance for this project. If this project
had been cleared, if lhig project had
been undertaken, many droughi-prone
districts of Andhra Pradesh could
have bhecome irrigated areag and many
disputes between the States of Kama-
taka, Andhra Pradesh, Orissa and
Maharashtra could also have been
avoided. Now, the Telugu Ganga
prgject is considered ta be in dispute
This would not have been there be-
cause if the Polavaram projeet harl
been undertaken, lakhs and lakhs of
acres in many districts could have
been turred into pAddy-growin:
areas. Besides this, # could have
helped Krishng also. If a canal had
been dug between Krishna and Goda-
vari, it would have been very help-
ful to the Talugu Ganga project and
it would have ensbled the supply of
drinking ‘water to Hyderabad as well
as t6 Madras. In g0 many ways, it
would have been helpful if this had
been undertaken. Now. there is objec-
tion from many States, particularly,
Karnataka, but the Cenire hag not
been able to solve the problem. The
Centre has made no serioug efforts {o
solve the problem. That is why things
are being delayed like anything.

Therefore, Sir, I plead for imme-
diate clehrance of the Telugu Ganga
ang the Polavaram projects; in parii-
cular, the Polavaram project. This
river need not be a river of sorrow
for the mpeaple $f Andhra Pradesh
but, on the contrary, it could become
a river ot boon to Andhra Pradesh.

The statement mentlons Andhra
Pradesh, West Bengal, Delhi and
many other States, which have been
affected by floods. In the case of
Andhra Pradesh; eleven districtg have
been affected. Three anq a half lakh
acres of paddy-growing areag have
been washed away. About eighly
people have died, according to news-
paper reportd. Lakhyg and lakhs of

. beople are rendereq homeless. This %

the .situation.
I will fake
more,
tral

(Time  bell rings).
only one minute
The poing is- if the Cen-
team goes there soon asg

LU
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I have already been pleading, it
would be very helpful because they
would' be able to give correct assess-
ment. The experience has been that
the Central teams reach very late
and they take monthg to prepare an
assessmenf report. Even then the
Centre would not be considering the
reports in accordance with the loss
incurred by the States. They would
not give necessary help. For instance,
in the last 5 years Andhra Pradesh
had been pleading for a help of
Rs. 2500 croreg because of loss incur-
red by floods and Rs. 266  crores
wete sanctioned. I think my report
g correct and if it is nof, the hon.
Minister may kindly provide the
lates{ report, I would be grateful to
him. Even such meagre help is not
coming in time Pbecause the teamg are

not sent immediately and immediate*

agsessment is not drawn. That is why
I hope ‘our hon. Minister would take
thig discussion geriously and attend
to the problemg of the States and
render them necessary help.

THE VICE-CHAIRMAN (SHRI B.
SATYANARAYAN REDDY): Now
the Minister for Parliamentary Affairs

. will make a statement anq then we
will take up Private Members' Busi-
ness, Calling Attention will be taken
up at 5.30 or at 5.00, that we will
decide later on.

ANNOUNCEMENT REGARDING
GOVERNMENT BUSINESS FOR THE
WEEK COMMENCING MONDAY,
THE 8TH AUGUST, 1988

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI M. M.
JACOB): With your permission, Sir,
I rise to announce that Government
Business in this House during the
week commencing Monday, the 8th
August, 1988, wil] consist of:

(1) Discussion on the Resolution
seeking disapproval of the Bharat
Petroleum  Corporation  Limited
(Determination of Conditions of
Service of Fmployees) Ordinance,
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1988 ang consideration and passing
of the Bharat Petroleum Corpora-
tion Limited (Determination  of
Conditions of Service of Employees)
Bill, 1988, ag passed by Lok Sabha.

(2) Consideration and
of:—

passing

(a) The Dethi University
(Amendment) Bill, 1988.

(b) The Dock Workers (Regu-
lation of Employment) Amend-
ment Bill, 1987.

(¢) The Merchant Shipping
(Second Amendment) Bill, 1987.

(3) Further consideration anct
passing of the Prevention of corrup-
tion Bill. 1987 as passed by Lok
Sabha.

(4) Consideration and passing of
the following Bills as passed by
Lok Sabha:

(a) The National Waterway
(Sadiya.Dhubri Stretch of the
Brahmaputra River) Bill, 1988.

(b) The Alcock Ashdown Com-
pany Limiteg (Acquisition of
Undertakings) Amendment Bill.
1988.

RESOLUTION DEMANDING FOR-
MUI ATION OF NATIONAL POLICY
FOR HAWKERS AND VENDORS

SHRIMATI ELLA RAMESH BHATT
(Nominated) . Sir, I move the follow-
ing Resolition:

“Having regard to the fact—
*

(i) that in the fast growing
urban sector there is proliferation
of hawkers and ‘vendors in the
citiés because of poverty and un-
employment, and despite the usefut
service they render to the society
they are lookeg upon as an hinde-
ance to planned -~development of
“cities both by the elite urbanites
and the town planners alike;



